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INTRODUCTION 

I, the Chairman. Committee on the Welfare of Scheduled Cast~s 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this Sixth Repon (Eighth 
Lok Sabha) on Action Taken by Government on the recommendations 
contaitied in the Forty-sixth Report (Seventh Lok Sabha) on the Mi-
nistry of HOIllI! /\ffairs-Reservations for, and employment of Sche-
duled Castes and Scheduled Tribes in Assam Rifles, BSF, CISF and 
CRPF. 

2. The Draft Report was considered and adopted by the Commit-
tee on the Welfare of Scheduled Castes and Scheduled Tribes at their 
sitting held 'on the 29th November, 1985. 

3. The Report has been divided into the fdllowing Chapters: 
I. Report 
II. Recommendations/Observations which have been accepted 

by Government. 
III. RecOInmcndutions/Observations which the Committee do 

not desire to pursue in. view of Governments replies. 
IV. Rccl)mmcndatiolls/0bservations in respect of which replies 

of Government have not been accepted by the Commit-
tee and which require reiteration. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Forty-sixth Report (Seventh Lok Sabha) 
of the Committee is given in Appendix. It would be obserVed there-
from that out of 16 recommendations made in the Report, 12 recom-
mendations i.e. 7S per cent have been accepted by the Government; 
the Committee do not desire to pursue one recommendation i.e. 6.25 
per cent of their recommendations in view of Government's replies; 3 
recommendations i.e. 18.75 per cent, in respect of which replies of 
Government have not been accepted by the Committee and require 
reiteration. 
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(v) 

K. D. SULTAN PURl. 
Chairman., 

Committee on the Welfare of 
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.' CHAPTER I 

REPORT 
This Report of the Committee deals with the action taken by G0-

vernment on the recommendations contained in the Forty-sixth Re-
port (7th Lok Sabha) of the Committee on the Welfare of Scheduled 
Cutts arid Scheduled Tribes on the Mitrlstrj of Home Mldts-ftes«.. 
vations for, and employment of, Scheduled Castes and Scheduled Tri-
bes in Assam k ifte~, BSF, CISF and CRPF. 

1.2 In para 3.13 of the Report, the Committee had expressed their 
concern that as on lst January, 1983, out C1l 1446 officers in Group 
'A', their were only 33 Scheduled Castes officers (2.28 per cent) and 
2S Scheduled Tribes officers (1.73 per cent) in BSF. The Commit-
tee also noted that during the years 1980, J 981 and 1982, out III' 
<,0 officers appointed to Group 'A' posts, only 6 belonged to Schedul-
ed Castes and one to Scheduled Tribe. The Committee had, there-
fore, recommended that the Ministry of Home Affairs as also the 
Border Security Force authorities should take necessary steps incllld~ 
jng resort· to special recruitment to increase the representation of these 
communities ill BSF. 

1.3 In their reply dated 22nd August, ] 984, the Ministry of 
Home Affairs have stated that in the latest direct recruitment made in 
1983-84 for the post of Assistant Commandant (Groull 'A') in BSP. 
as many as t 6 belonged to Scheduled Castes while ] belonged to 
Scheduled Tribe as against 21 vacancies reserved for Scheduled Ca!lte~ 
and ] S reserved for Scheduled Tribes. This left a shortfall of S for 
Scheduled Castes and ] 4 for Scheduled Tribes. This recruitment WII 
made after giving the widest possible publicity and standards were 8150 -
snitably relaxed in favour of candidates from Scheduled CastesiSche-
duled Tribes. Thus maximum efforts have already been made to take 
as 'many candidates as possible from Scheduled CasteiScheduled Trihe 
communities. The vacancies wilL however. be carried forwani in 
accordance with the tleneral in!ItrUctionR on th~ subject. 

Tn the matter of promotion, the position at the time f'I{ the 'IlIIt 
DPCs was as III c·rr:-

No of I"osts re<;crved 
No. actually recruited 
Shortfall 
-- ----------------_.-

sc 
~ 

2 
3 

ST 
2 
1 
1 
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The shortfall is due to non-availability of adequate number of 
candidates belonging to Scheduled CasteslScheduled Tribes even in 
the extended eligibility field i.e. 5 times the number of vacancie," 
Holding of a special recruitment for promotion is not considered ne-
cessary in view Of. the small number c:If. vacancies which have re-
mained unfilled, and absence of eligible candidates belonging to these 
communities in the field. 

1.4 The Coounittee are DOt satWled with the reply of the Gov-
enhOellt _d do not agree that it is not necessary to resort to special 
recruitment since the number of vacanc:ies which have remained un-
filled is small. Aftel! the last direct recruitment made in 1983·84 
for the post or Assistant Commandant (Group 'A'), the shortfall is 
5 for Scheduled Castes and 14 for Scheduled Tribes. This is not 
a smaH number which does not warrant ~ial recruitment. The 
Committee .0 'eel that intake by way of promotion to fiU up the 
.ortfaU should be increased. TIre Committee. therefore, reitemt~ 
their earlier recommendation. 

1.5 In para 4.14 of the Report the Committee had noted that in 
Central Reserve Police Force. in Group A posts, a~ on 1-1-1983, out 
of 1110 officers, 41 (3.50 per cent) betonged to Scheduled Castes and 
150.28 per cent) to Scheduled T-ribes as against the prescribed per-
centage of 15 and n respectively. 'The Committee had recommended 
that Ministry ('If Home Affairs and the Centr;ll Reserve Police Force 
authorities should ensure that a large number of persons belonging 
to these communities are recruited!promoted to Group A posts by 
holding special departmental examination and by relaxing the ~tan· 
dards and service conditions. 

1.6 In their reply dated the 22nd August 1984 the Ministry of 
Home Affairs have stnted tht in the latest direct recruitment made in 
1983-84 for the post of C.?mpany Commander (Group A), 8 P<y;ts 
were reserved for Scheduled Castes and 4 for Schedu'led Tribes. A, 
against this, 5 candidates belonging to Scheduled Castes and 1 Sche-
duled Tribes had been selected after giving the widest possible pubJi-
city and standards were also suitably relaxed in favour ('If Scheduled 
Caste!Scheduled Tribe cand.idates. This left a shortfall of 3 each for 
Scheduled Caste and Schedu'led Tribe categories. Maximum effort~ 
had already been made to take the largest number of candidates from 
Scheduled Ca'itelScheduled Tribe communities. Tn the matter of 
promotion, the Ministry have stated that at the time CJf last OPe. 9 
posts were reserved for Scheduled Castes and 4 for Scheduled Trihes. 
A~ against this 5 Scheduled Caste candidates have been promoted 
while' no cruididate from the Scheduled Tribe categOry cOuld be pr0-
moted. This left a shortfall of 4 Scheduled Castes and 4 Scheduled 
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Tribes. The Ministry have further stated that adequate number of 
Scheduled CastejSchedu'led Tribe candidates were not available even 
ill. the extended zone i.c. 5 time~ the numPer of vacancies. As such, 
holding a special recruitment or Departmental examination limited to 
Scheduled CastejScheduled Tribe candidates is not considered neces-
sary in view of the small number of vacancies which have remained 
unfilled. 

1.7 1be Committee do not accept the reply of Government. In 
the case of p.romotions, the existing shortfall is 4 for Scheduled Ca.~es 
and 4 for Scheduled Tribes. 'Ibis is not a smaU number for whkh 
no special departmental examination limited to Scheduled C&'Jte j 
Scheduled Tribe candidates could not be held. The Committee, 
therefore, reiterate their earlier ftCommendation that special depart-
mental examination should btl held to recruit/promote more Sc:beduI-
eel Caste/~heduled Tribe candidates In Group 'A' against the re8e"-
ed vacancies. 

1.8 In para 5.13 of the Report the Committee had noted that 
in Group 'B' posts in CISF, as on 1-1-1983. out Of 239 officers only 
6 (2.5 per cent) belonged to Scheduled Caste and 3 (1.2 per eent) to 
Scheduled Tribe. Thus representation of these communities in 
Group 'B' posts was highly unsatisfactory. Similarly in Group 'A' 
out of 62 o Ilicer!'. only 5 belonged to Scheduled Castes and none to 
Scheduled Tribe. The Committee had therefore recommended that 
necessary steps including resort to special recruitment should be 
taken to make up the shortfalls, 

1.9 In their reply dated 22nd August, 1984 the Ministry of Home 
Affairs have stated that the shortfall in the number of SCheduled 
Caste and Scheduled Tribe officers in Group 'B' posts is due to the 
appointment of a large number of ex-Emergency Commissioned offi-
cers a-; inspectors and absorptiOn of personnel of various industrial 
undertakings as inspectors (Group 'C') 'Asstt. Commandant (Group 
'B'). Direct recruitment was not made in the Force at Group'S' 
level since 1975. 

1.10 11ae ConunlUee are not IJIdWied with the reply 0( Govem-
_to No pn!Che reasons me beea gina as to why direct remdt-
'alent was DOt ...... e at Group '8' left. in CISF olC~e 1975. The 
ConUniaM I'8COIIUIIeIId duIt .... reerultmeat ........ be ..... 
Group '8' JeTei to c:1eu tile IIaddog of "'e ',ed T8Cmclell ".. 1975 
onwards. 



CHAPTER II 

RECOMMENDATIONSIOBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation (Sl. No.1, Para No. 2.6) 

The Committee note that in Assa.m Rifles bulk of the force is 
under Army's operational control and the personnel are governed 
by the Army Act. Even though there is reservation for Scheduled 
CasteslScheduled Tribes in other Centnd Police Forces, namely, BSF, 
CRPF and CISF, the policy of reservation had not been applied to 
the Assam Rifles. The representative of. the Ministry oi Home Affairs 
has admitted during evidence that even though units of Assam Rifles 
came under the control of the Ministry of Home Affairs some time 
in 1975, the reservations were not made applicable to the Force. 
Only after this subject was taken up by the Committee for exami-
nation. it was realised that the Force was being tin anced from civil 
expenditure and as such reservations for Scheduled Castes!Scheduled 
Tribes should apply. Accordingly orders to this effect were issl1·:d 
by Government on 23-9-1983. 

The Committee 'ieel surprised that Ministry of Home Affairs 
which issues all orders pertaining to reservations in services did not 
implement the same in Assam Rifles which is under their adminis-
trative control. The Committee hope that orders issued on 23-Q-83 
will not merely remain on paper but would he implemented in letter 
and spi-rit. 

Observations of the Committee have heen noted for compliance. 

lM.H.A. O.M. No. 1-1101 :w;I R4-DO (PERS. IT) uated 22-8-R41. 

Recommendation (SI.No. 3. Para No. 1.12) 

It is seen that as at the end of the year 1~82, out of a total 
strength df 6734 posts in Group 'C', the number of Scheduled Castes 
nnd Scheduled Tribes (Hili Tribes) wa.~ 254 (3.8 per cent) and 153 
(2.3 per cent) respectively. JnGroup '0' posts other tho 

.. .. .. . ~ , 
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licavengers), out Of a total strength of 24,S78 the number of ScIN-
duled Castes and Scheduled Tribes (Hill Tri~) was 1387 (S.b ~r 
cent) and 2098 (8.4 per cent) respectively. The representation cf 
these communities is thus very low eVlm in Group 'C' and 'D' posts. 
The . Committee recommend that special etlons sould be madl! to 
recruit a large number of Scheduled Castes and Scheduled Tribes in 
Group 'C' and 'D' posts in the services 01 A~sam RiOes by resorting 
to special recruitment. 

Reply of GovemmrlU 

As the Committee are a:lready awar.:, d.c lesel vation orders have 
been made applicable in Assam RiOes w.e.I. 23-9-83. Every effort, 
including undertaking of special drives will now be made to make 
recruitment/promotions from SCIST categories within the frame werk 
of the reservation orders. 
[M.H.A. O.M. No. 1-1101316j84-oo (PERS. II) dated 22-8-84]. 

Reeommeadatloa (SI. No. 4, Para No. 3.12) 

. The Committee note that the reservation orders have been follow-
ed in Border Security Forces in the matter of direct recruitment since 
1966 when the force was raised. But in the matter of promotions 
the reservations were not implemented in Border Security Force till 
1982 under the misapprehension that Border Security Force. personnel 
were not civil personnel. The Committee are constrained to observe 
that a misapprehension on the part CYl Ministry of Home Affairs that 
BSF Personnel were not civil personnel had caused irrepairable loss 
to Scheduled CastesJScheduled Tribes in 8S much as they were denied 
selection in promotional posts on the basis of reservation to which 
they were entitled under the standing instructions. The reservations 
in promotion had been made applicable with effect from 30th March. 
1982. The Committee feel surprised thet the Ministry of Home 
Affairs which is the node1 Miniitry for all welfare measures relating 
to Scheduled CasteslScheduled Tribes and which i" also respon<;;hle 
for issuing orders relating to reservation in servicee; have failed tn 
implement the same in one Of their OWn organisatiom:- Vi7. Border 
Security Force. which is under their administrative control. 

Reply of eo.fmmenf 

Obsorvations of the Committee have been noted for future guid-
ance. 

[M.H.A. O.M. No. 1-1101316184-00 (PERS. n) dated 22·8·84]. 
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Becommendation (Sl. No.6, Para No. 3.U) 

The Ministry of Home Affairs (Directorate General, Border 
Security Force) have, in their letter dated 30th March, 1982, issued 
instructions that the unfilled reserved vacancies in promotion should 
be carried forward for a period of three recruitment yean after which 
the matter regarding dereservation crf such vacancies should be taken 
up with Field Headquarters. The Committee find that these instruc-
tions are not in consonance with the orders issued by the Department 
of Personnel and Administrative Reforms. In accordance with the 
orders issued 9¥ the Department of Personnel OM No. 3601113176-
Estt. (SCT), dated 22nd January. 1977. a vacancy reserved for 
Scheduled Castes or Scheduled Tribes for which a candidate belong-
ing to that community is not available even after taking all the pres-
cribed steps has first to be dereserved with the approval of the Admi-
ni~trative Ministry/Department of Personnel be'fore filling it by a 
general candidate. After a reserved vacancy is so dereserved, the 
reservation is to be carried forward to subsequent three years. The 
Committee desire that the letter dated SOth March, 1982 issued by 
the Directorate General, Border Security Force should be suitably 
amended and the concerned authorities informed accordingly. 

Reply of Govel'lblleat 

The letter dated 30-3-8? issueQ by Directorate General, B.S.F. 
has been suitably amended as advised' by the Committee. A copy 
of the amendment letter dated 5-6-84 is enclosed for information of 
the Committee. 

[M.H.A. O.M. No. 1-11013!6184-oo (PERS. II) dated 22-8-84]. 

Recommendation (SI. No.7, Para No. 4.1%) 

The Committee note that in Centra'\ Reserved Police Force the 
reservation orders. for promotion were tnade applicable only from 
1976 onward~ while Ministry of Home Affair~ OM No. 1112167-
Est. (C) dated 11 th July. 1968 had prescribed reservations for Sche-
duled Castes and Scheduled Tribes .in posts filled by promotion 
thr.ough limitt"d deDartmental competitive examination and al"o by the 
method of &election. The prescribed reservations at that time were 
J 2-112 per cent for Schedu~ed Caste and 5 per cent for Scheduled 
Tribe. From March. 1970 these percentages were raised to 15 and 
7-112 ~pectively. Orders regarding reservations in promotion upto 
Group 'A' post'l were issued in July, 1974 by the Department of 
Personnel. From the method of recruitment fOllowed in Central 
ReseI'Ye Police Force it is noticed that 95 per cent of the posts of 
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Head Constable and Nail. are filled by promotion. Similarly 75 per 
cent of the posts of Sub-Inspectors and 100 per cent of the posts of 
Inspectors are filled by promotion. Some post'> in the ranK of Deputy 
Superintendent of Police and Assistant Commandant are also filled 
by promotion. 

Reply of Government 
Observations of the Committee have been noted. 

[M.H.A. O.M. No. 1-1101316j84-oo (PERS. II) dated 22-8-84]. 
Recommendation (81. No.8, Para No. 4.13) 

If n:servation orders had been implemented from the year 1968 
itself, a large number of· these promotional posts would have been 
1illed by Scheduled Castes/Scheduled Tribes personnel against the re-
served vacancies. The Committee regret to observe that by delaying 
the implementation of reservation orders till the ycar 1976 grave 
injustice has been done to the Scheduled Castes/Scheduled Tribe 
personn.:t of the. CRPF. 

Reply of Government 

Ob§ervations of the Committee have been respectfully noted. 

[M.H.A. O.M No. I-11013j6184-DO (PERS. II) dated 22-8-R4.!. 

Reco"p.1l'lDCIatIon (SI. No. 10, Para No. S.U) 

The Committee find that in the CISF the method of recruitment to 
the post of Follower is: 100 per cent by absorption of persons from 
industrial undertakings failing which by direct recruitment or by re-
employment. For recruitment to the post of Constable, method 0f 
1'eOI'Uitment is lOOper cent by absorption of persons from industrial 
undertakings failing which by re-employment ~ or direct recruitment 
or deputation or transfer. The Committee fcel that the provi"ion 
of absorption of persons from industrial undertakings to these posts 
,could reduce the intake of Scheduled CaslelScheduled Tribe candi-
dates. The Director General. CISF, informed the Committee dur-
ing evidence that -in reality the number of persons coming from public 
undertakings into CISF is not large. Even so. the Committee arc 
of the view that there is a lacuna in the existin![ rules for recruitment/ 
promotion to the posts of Follower. Constable and Naik. This needs 
10 ,'( rcctified !:(~ th:lt thl! recruitment and plromotion of Scheduled 
Caste/Scheduled Tribe candidates is improved. 

Reply of GoYerament 
The recommendations of the Committee has been accepted. 

Necessary action is being taken to amend the Recruitment Rule!l to 
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prescribe definite percentages for absorption of persons from indus-
tria,I ~en~~s. 
[M.H.A. O.M. No. 1-1101316184-00 (P~RS. 11) dated 22-H-841. 

ReeoDlmendatioa (SI. No. U, Para No. ~.$) 

It is seen that the composition of Selection Boards for recnlit-
ment to various categories of posts is according to designations of 
officers. In such reomposition Of Selection Boards, there is no clear 
indication. that at least one of the ~mbers will be from Scheduled 
Castes/ScheduJed Tri~.. The Commii,~ 4esire that the composi-
tion of the ·SClection 'Boards shOld4i dea-tty I reflect that one of the 
members thereof will be from Scheduled Castes/Scheduled Tribes. It 
may also be indicated that if no Scheduled Caste/Scheduled Tribe 
ofsufficientiy high rank officer of an appropriate rank is available 
within the organisation, a Scheduled CastejScheduled Tribe officer 
from any other Government office/organisation should be appointed 
.60 the· Selection Bouds. 

Reply of GOVedlDlent 

General instructions in ~s regard have already been issued by 
the Department of Personnel & A.R. and those are being scrupulou~ly 
fol1owed by all t~e organisatiOns. 

LM.H.A. O.M. No. 1-ll01316184-oo (PERS. II) dated 22-8-84]. 

Recommendation (81. No. 13, Para No. 7.14) 

Special Cells bave not been set up in the Central Pol:U:e Or,.-
. nisations for· looking after the work relating to representation of 
Scheduled Castes end Scheduled Tribes. However, it is now pro-
posed to set up cells in the Central 'Police Organisations. 

Reply of Govenuaent 

According to Para 15.2 of Chapter 15 of the Brochure on Re· 
Ilervation for Scheduled Castes & Scheduled Tribes in Services. the 
Ministries/Department!i should set up a Cell within the Ministry! 
Pepartment under the .control of the Liaison Officer and the func-
tions of tbe Cell will mllinly be to assist the Liaison Officer. These 
. e~is.ting instructions do pot specifically provi~e- for establishment of 
Cells in the attached and subordipate oflices. H.owever. in order to 
facilitate the Liaison Officers Of the attached and subordinate office<; 
in discharging their duties effectively. instructions have already been 
issued to «II the Central Police Organisations to set up Special Celts 
in . their· organi9ationS. . . .. ,. 



"The Central Rc~rvc Pplict! Force, ~rd~r .Securil'y Force and 
Central Industrial .Sec~rity Fprc:e are fairly large sized organi$8tio~s 
wuh their unit~ sprenG in ditferent IWts .Qf the country. If Liaison 
Offl.~er$ are nominated iothese otganisations and 00 staff isexclusiv.e-
Iy ea~ed for work relating to representation ot. Scheduled Castes 
and 'Scheduled Tribes, the COmmittee feels that the inter~st of these 
~lasse; w.Olild 'suffer. 'The 'C~mmittee expect that' the aec~siPnfJOW 
tat~n· to ~t up reservation cells in .the· <::eniral P()li~ drsanisatlons 
witl be implemented without further delay, withiQ a specifle4 time". 

I~tr:'ctions hav~ already ~~ issued to aJl.the ~,tr~ Po.lice 
~!sa~ons ~or setting up Special Cells for wor~rdating to repre'-
$CJi~ati0!1 of §che4ul~ Cas.~~ ~~ ~~,ul~~ Trjbes. $peci~L Cells 
bav.e aJr~y been set up in the ~adqu~rs of Direc. torate General, 
~~l R,esef"e Police Forfe, ~~ ~ec.~ra,~ (]~ner~, Cel,ltraJ In~ 
,dY:St.rial Security Force. AS~al Cellc; is ~lso propos~ to be set 
up iri the Iteadquarters of Directorate General,. Sorder Security 
Force. 

lJec."...~ (SL No. 15. PId No. 7.lf) 

Under Ministr" \'f Home Affairs 0 M. No, 1.6117/67-E.c;J.t. (C) 
dated .1 0-.4-19,68. ~ U;structiOlls ·were issued that· in Qffices \Ulder the 
'control of' ~acb Head Of Departm~nt, a Lia.ison .Officer r.ho\lld be 
D~IJ1!nat~ for ~or~ .relaJiQg to. repr~tatiOJl Qf Scbeauled C8S~1i 
and Schedltled Tribes in sucb offices. No specific J,Il~cti$lDs l1av~ 
been issued for !letting up cells in attached and subordinate offices 
und« the Liaison Officers. If a Liajson Officer has to function effec-
tively. it is necessary that statfis earmarked !lpecifically to assist him 
~tl l~,.,d.~8~h~rB~ of ,his func(iQl'Isin th~ form of tlJe Ce,)1, 

1'he aforesaid recommendation of the Committee on the Welfare 
of Scheduled Castes and SCbedul~ Tribes hu since been ~ and 
. nec~8ry orden' h:i \'C ~n i~sW'..d in this regard 'vfU Department of 
'Penoni1e1 and A.R.6.M. No, 36011/2f84-l!stt. (seT) 'dated . 18th 
JanuBry. 198' -M. P&:T A:R. and 'PGIlP D.O. No.·~6022/2/A4-I!stt. 
(seT) dt.· 2S-9.8S). . . . ., . 
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Recom .... atIon (SI. No. 16, Para No. 7.17) 

The Committee· have been informed thoat the roster registers main-
tained by the Central Police Organisations were inspected by the 
Liaison Officers annually. The Committee, however, find that serious. 
shortcomings hllve been pointed (lut by the Liaison Officer of the Min-
;r,try of Home Affairs in the maintenance of these roisters. In fact, the 
rosters maintained by the Border Security Force and the Central 
Industrial Security Force were inspected after the Committee took 
up the subject for examination during the current year. The Liaison 
Officer ha~ pointed oul that re~erved vaca!!cies have been fined 
by general category candidates without following the prescribed pro-
cedure of obtaining orders for dereservation. Other shortcomings are: 
incomplete rosters, errors in showing appointments against reserved 
points, absence of signature of competent authority, reserved vacan-
cies not carried forward etc. From this. the conclusion is inescapable 
that the work relating to maintenance of rosters has been dealt with 
casually and the Liaison Officers in the Centra1 Police Organisations 
have not cared to devote time for this work and to set right the record!!. 
The Ministry of Home Affairs cannot also absolve itself of the 
responsibility at this state of affairs in the Central Police OrganisA-
tions which are offices under their administrative control. The Com-
mittee would like the heads of the Central Police Organisations to 
ensure that aU the roster registers are regularly scrutinised. brought 
upto date. checked by the competent authority and inspected by th~ 
~_':1ison Ofiicrr. Any ncgligenc.~ noticed in this regard should be 110-

propriately dealt with. The Ministry or Jrome Affairs should also 
exercise a check to ensure that all the orders regarding reServation 
in services are actually implemented by the oftic~ under their adm;-
nistrative control 

Reply of Government 

A special Cdl known as "SCIST Cell" was created on 5-8-83 in 
Ministry of Home Affairs to ensure due implementation of reserva-
tion orders relating to representation of reservation of Scheduled 
Castes and Scheduled Tribes in services/posts. The recommenda~ion 
of the Parliamentary Committee has been brou~t to the notice of 
Heads of Central Police Organisations with a Teque.c;t to ensure that 
the instructions relating to representation of Scheduled Callteo; and 
Scheduled Tribes are !ltrictJy followed and roster.. maintained 
properly. brought upto date. checked bv the comnetent authoritv 
and inspected by the Liaio;on Offic~r. Similar· instructionlt 
have 810;0 been isorued to other attached and c:uhordinate nffi(:1"_C: 
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of MiDistry of Home A1Iai~ The rosten in the attached and sub-
ordinate offices under the administrative control of the Ministry will 
as usual be inspected by the Liaison Officer of the Ministry to ensure 
proper imPlementation of reservation orders. • '1 j 

2916-LS-2 



CHAPTER 10 

RECOMMENDATIONS/OBSERVATIONS WHICH 11IE COM-
MITTEE 00 NOT DESIRE TO PURSUE IN VIEW OF mE 

GOVERNMENT RE:PLIES 

Recommendation (SI. No.2, Para No. 2.11) 

The Government have accepted the principle that reservation for 
Scheduled Castes aDd Scheduled Tribes would apply to the Assam 
Riftes. The Committee feel that the policy of taking officers in 
Group 'A post from the Army on deputation should be revieWed by 
the Government. The Border Security Force. Central Reserv~ Police 
Force and Central Industrial Security Force have their own arrange-
ments for direct reccruitment to Group 'A' posts in their services. 
Reservations for Scheduled Castes/Scheduled Tribes ha~ also been 
providr.d in Gorup 'A' posts in the m~ltter of recruitment and promo-
lion. The Committee would sugge~t the adoption 0'( similar proce-
dure in Assam Rifles also. 

Reply of Government 

Assam Rifles are mostly deployed under Army operational control. 
Because its role is akin to that of the Army, the Force has been struc-
tured on Army pattern and is traditionally officered by Army officers. 
The practice of drawing officers from the Army has stood the test of 
time and is also in keeping with the role and the structure of the 
Force. It is, therefore, not considered advisable to discontimle this 
practice in favour O'f raising a separate cadre of Assam Rifles officers. 
In these circumstances, question of having direct recruitment at 
Group 'A' level in the Force does not arise. 

[M.H.A. O.M. No. 1-11013/6/84-00 (Pel'S. II) dated: 22/8/84] 
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CHAPl'ER IV 

RECOMMENDA TIONS/OBSERVA TIONS IN RESPECT OF 
WHICH REPLIES OF GOVERNMENT HAVE NOT BEEN ACC-

EPTED BY THE COMMITTEE AND WHICH REQUIRE 
REITERATION 

Recommendation (SI. No.5, Para No. 3.13) 
The Committee find that as on 1st January, 1983 out of 1,446 

officers in Group 'A' there were only 33 Scheduled Caste Officers (2.28 
per cent) and 25 Scheduled Tribe Officers (1.73 per cent). These per-
centage\; are very low when compared to the prescribed reservation of 
15 percent for Scheduled Castes and 71 per cent for Scheduled Tri-
bes. During the years 1980, ] 981 lmd 1982. out of 60 officers appoint-
ed to Group 'A' posts, 6 belonged to Scheduled Castes and one to 
Scheduled Tribe. It is evident that unless the intake of Scheduled Castel 
Scheduled Tribe officers in the lowest rung of Group 'A' posts by dir-
ect recruitment HS tll'io by promotion is considerably increased. the 
pO!lition is not likely to improve .. The Committee desire that the 
Ministry of Home Affvirs O( also thle Border Security Force authori-
ties should take necessary steps including resort to special recruit-
ment to increase the representation of these communities. 

Reply of Government 

In the 1atest direct recruitment made in 1983-84 for the post of 
.-\!osistant Commandant (Group 'A') in BSF, as many as 16 belong-
ed to Scheduled Castes while 1 belonged to Scheduled Tribes as 
against 21 vacancies reserved for SC and 15 reserved for ST. This 
left a shortfall of 5 for SC and 14 for ST. It may be mentioned that 
this recruitment was made after giving the wic:bt possible pUblicity 
and standards were also suitably relaxed in favour of candidates from 
SC/~. Thus. maximum efforts have already been made to take 8 .. 
many candidates as possible from SC/ST communities. The vacan-
cies will, however, be carried forward jn accordance with the general 
instructions on the subject. 

In the matter of promotion. the position 
tlh~ latest n. P. Cs. W;IS a!i under:-

No. of posts resenred 
No. actuaUy recruited 
Shortfall 

'3 

at the time of 
SC ST - .,--- .-
S 2 
2 1 
:.\ 1 
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The shortfall j. Jue to non-availability of adequate number of can-
didates belonging to SC/ST even in the extended eligibility field i.e. 5 
times the number of vacancies. Holding of a special recruitment for 
promotion is not considered necessary in view of the small number of 
.acallcies which have remained unfilled, and absence of eligible candi-
dates belonging to these communities in the field. 

[M.H.A. O.M. No. 1-1 J013/6/84-DO(PERS-II) Dated: 22~8-84 
Comments of the Committee. Please see Chapter I para 1.4] 

Recommendation (Sl. No.9, Para No, 4.14) 

It is seen that in Group' A' posts, as on 1-1-1983. out of 11] () ofti-
cers. 41 (~.50 per cent) belonged to Scheduled Castes and 15 0.28 
per cent). to Scheduled Tribes as against the prescribed percentages of 
15 and 7! respectively. The Committee would like the Miaistry of 
Home AlTuirs and the Central Reserve Police Force authorities to ensure 
that a large number "f pcrs(lIlS belonging to these communities are re-
cruited/prOlDoted to Group 'A' posts by holding special Departmental 
examination and by releasing the standards and service conditions. 

Reply of Govemmeat 

The tnain reason for the shortfall in the representation of SC/sr in 
CRPF was that for obvious reasons preference could not be given to 
SC/ST communities at the time of absorption of a number of ECOs 
after their rclcll~e from the Army. 

2. In the latest direct recruitment made in t 983-84 for the post of 
Coy. Coh1dr. (Group 'A') 8 JXY.'Its were re!lerved for sC and 4 for ST. 
As against this 5 candidates he10nging to SC and 1 belong to ST 
have been selected. This left a short fall of :\ each for SC and ST cate-
gories. It may be mentioned that this rectt. was made after giving the 
widelit possible publicity and standards were also suitably relaxed in 
favour of SC/ST CAndidates. Thus. maximum effort'! have already been 
made to take the largest number of candidates from SC/ST communi-
tit ... In view of this pmitior., the suggestion for holding a special recruit-
ment is n(lt likely to serve any useful purpose. The vacancies will. how-
ever, be carried forward in accordance with the gener~l instructidns on 
the subject. ." ... ;-w._·~~,: 

3. In the matter of promotion. the pohtion i8 tiat at the time of 
the latest D.P.C. 9 posts werr reserved for SC and 4 fOT ST. As.gainst 
this 5 S. C. candidates have been promoted. No candidates from S. T. 
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category could be promotec, Tbe reason for the shortfall is that ade-
quate number of candidates belonging to SC/ST were not available 
even ill the extended zone i.e. 5 times the number of vacancies. Hold-
ing of a special departmental examination limited to SC/ST candidates 
is not considered necessary in view of the small number of vacancies 
which have remained unfilled and absence of adequate number of can-
didates from these communities fulfilling the eligibility requirements. 

[M.H.A. O.M. No. 1-11013/6/84-00 (Pen. II) Dated: 22-3841 
Comments of the Committee 

Please see Chapter I Para 1.7 

(Recommendation S. No. 11. Para No. !5 .13) 

The Committee find that in Group '8' posts in CISF, as on J -1-
1983, out of 239 officers. only 6 (2.5 per cent) belonged to Scheduled 
Castes nnd 3 (J.2 per cern I to Scheduled Tribes. Thus representation 
of these communities in Group'S' posts is highly unsatisfactory. In 
Group 'A' posts. out of 62 officers, only 5 officers belong to Scheduled 
Castes and none to Scl:eduled Tribes. The Committee would like the 
Ministry of Home Affairs and the ClSF authorities to look into the 
matter anrl take necessary steps including resort to special recruitment 
to make up the shortfall< in these categories. 

Reply of Government 

The shortfall in the number of SC and ST officers in Grollp 'R' 
posts is clue to the appointment of a large number of ex-ECOs as Ins· 
pectors and absorption of personnel of various industrial undertak-
ings as Inspectors (Group 'C') Asstt. Comdt. (Group 'B'). For ob-
vious reas')ns, preference could not be given to SC/ST candIdates 
while appointing persons of the above categories. 

2. Direct Rectt, was not made in the Force at Group 'B' level since 
1975. 12 offic~ are now being recruited through the U.P.S.C. Res· 
ervation order!; will he !Iltrictly foUowed while making this recruitment. 
It is proposed to hold the direct recruitment more regularly in fUtUT£. 

With strict application of the reservation orders. the overall rCJlfcsent-
ati,.,n for SC/ST should also improve. 

[M.H.A. O.M. No. I-11013/6/84-DO (Per,1. II) Dated: 22-8.841 
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Comments of the Committee 

Please see Chapter I Para 1.10. 

NEW DELHI; , 
December 6, 1985 
Agrahayana-15: 1907 (S-) 

K. D. SULTANPURI, 
Chla-i'rman, 

Committee of the Welfare df Scheduled CCJ$U8 and 
Scheduled Tribes. 



APPENDIX 

4 "sis IIf the Action TaU" 6" Got.""",.", 0" the "oomm,lIIilJJioIu eOlll.iMti i" th, Fnty·s;xtlt 
RtJM" (SlVMlh Lek &bha) oj tltt CDmmiltn. 

(Vis, Para .. tlj inlrotillC/;nN) 

I. Total number of Recomml'ndations 

II. Recommendationa which have been acceptro by Go~mment (vide 
Recomml'ndations 81. NOl. I, 3, 4, 6, 7. II, 10, Ill, 11, 14. 15 at 
16) 

Number . 

Percenlall'!' to total 

16 

III 

111. Recommendations whkh the Committee do not deaire 10 punue 
in view of Government reply (vide Recommendation. Sl. No. II). 

IV. 

Number . 

Percentaae to lot&l 

Recommendatiolll ill retpect of which rtpliet of GoYwnment have 
not been accepted and which require reilf'ration (vide 8i. Not. 5, 
gandll). 
Number . 
Pen:cntqe to total 

17 
GMGfMrmND-LS 11-2912 LS--a.2-86-850. 

.... 
If- •• · 

g 
18· 75 
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